I THE CENTRAL ADWMINISTRATIVE TRIEUNAL, JAIFUR BENCH, JRIDUR.

PA 54/94 in 0R 73&/32

VERSUS

Mahendra Pralash Srivastava S8/0 Shri Jainarsin
Srivastave Mis=ri, 2/, Thisf Worl:z Mansgsr,
Wagon Worlishop fota et <f ZE2-D Wagon
Repair Wo ‘ Iiota Junction,

OO0 RAM

pal I'vishna, (Vice Chairman)

k 1 »
Hu"'UlP Mr, 0.P, Shanwa, Member (Administrative)

For ths Applicants oo Mr, 3.3, Hasgsan
For ths Respondent. o Mr, C.E. Sharma

O RDER

(PFEE HOMN'EBLE pilh, OLF. SHEVLL, MENBER (ADMINISTRATIVE)

Wagon Repaires Worlshop, Westearn R;ilw:y, Imta, whn wars
apondents in 02 no. 755/92, whiah was dlSTQSéd of by

thz Tribunzl on 16,5,%1, In the Pevisew Application, the

Unicn of India and othsrs have atatzd that thers is an

error ¢f law apparent on the rzooed oommdittzd Ly the Tribunal

while pazsing the ordsr dated 16,5,94. During the courssz of

Othere have stated that the Tribunal haz jyranited that
relizf &3 th2 appbicant, vhich wasz not even prayed for,
We have carefully geruszed the Review Appliczaticn, the clazims

made in ths 0L 3nd the crder paszed by the Trilkunal on

Ry




find that thersz iz no =rror of law apparsnt

ol of rzgord, commicted by the Trilbunzl in

pazsing the crdsy Jdarzd 14£,5,95, Thz Uniocn of India %
o

seeking review in fzot want that ths Tribunal

should reintsrpret ths relevar
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a2rpretation placed Ly Union of India &

action

iz not permizsibls

thz Tribunal is
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azeordingly of the visw that no 22se of raview of

Metibher(a)

iz wads



